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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 740 OF 2023

VIJAY PAL SINGH YADAYV
...APPLICANT

VERSUS
MADHU GUPTA & ORS.

...RESPONDENTS
Short Reply on behalf of Respondent No.3in Compliance of Order dt.
21.12.2023 passed by Hon’ble NGT.

1. That this case is fixed for 23.07.2624 before this Hon’ble Tribunal.

2. That earlier the case Was_ﬁxed_before this Hon’ble Tribunal and this
Hon’ble Tribunal pléased to pas's order dt. 21.12.2024. The operative
part of the order is reproduced as under:-

B Prima facie, the averments regarding cutting of trees illegally
made the application raise- questions relating to environment
arising out of the implementation of enactments specified in
Schedule-I to the National Green Tribunal Act, 2010
5. Let notices be issued to respon‘dents number 1 to 3 for 18.03.2024

requiring them to file their reply to the averments made in the

application within two months by email at judicial-ngti@gov.in
preferably in the form of searchable PDF/OCR supported PDF
and not in the form of Image PDF....."
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3. That in compliance of the order dt. 21.12.2024, the respondent No. 3
seeks leave of this Hon’ble Tribunal to file the reply to the averments
made in OA by the applicants.

4. That the entire revenue estate of Pataudi Tehsil in Gurugram district is
notified under Section 3 of the Punjab Land Preservation Act
(PLPA),1900 and General orders under Section 4 of PLPA, 1900 have
been made applicable vide notification no.
S.0.81/PA.2/1900/S.3/2012dated : 19th December 2012 and notification
no. S.0.8/P.A.2/1900/S.4/2013 dated 4th January 2013 respectively. The
provisions of PLPA’ notifications mandates that prior permission of
Divisional Forest Officer, Gurugram must be obtained for any felling of
trees in areas notified under PLPA, 1900 irrespective of ownership of
land. Violation of restrictions/conditions imposed under PLPA
notification is a forest offence u/s 19 and 20 of PLPA, 1900.

5. That the Answering Respondent had received a complaint of felling of
trees standing on the suit land situated in the revenue estate of village
Januala, Tehsil Pataudi, Distt. Gurugram. The said land has not been
notified as either kind of forest under provisions of the Indian Forest Act,
1927 and is not récordéd as forest in the records of the Forest
Department. However, the said land is located within Pataudi Tehsil,
Gurugram which has been notified u/s 3 of PLPA, 1900 and general
orders u/s 4 of PLPA, 1900 has been made applicable and Tree Cutting
“Activity is regulated on such land irrespective of ownership of land. Any
tree-cutting activity without permission from the Forest Department is
illegal and in violation of the law for which the Forest Department
registers a Forest Offence Report (FOR) and take action against the
offenders as per the provisions of law.

6. Taking cognizance of the complaint in the matter, an inquiry was made

and It was found that 50 tree were uprooted in the said land. The uprooted
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trees 37 trees of Bakain (Melia azedarch) and 9 trees of Tut or Mulberry
(Morus spp.) and 4 trees of othef species. Bakain and Mulberry species
have been exempted from the felling restrictions under the provision of
PLPA notification. Thus out of 50 uprooted trees, 46 trees were exempted
from restriction imposed under the PLPA notification and the violation
was only with respect to 4 trees of other species. Since the trees were
felled in the said land and no permission was ever sought or received
from the Divisional Forest Officer, Gurugram for felling of trees as
mandated by PLPA notifications, Therefore the answering respondent
had registered a Forest Offence Report (FOR No. 027/0514 dated
05.06.2023) against the Respondent No.l  for the forest offences
committed for violation of the _provisions of section 4 of the PLPA Act
1900.Subsequently, the Forest Offence Report No 027/0514 dated
05.06.2023 was compounded under the provisions of section 68 of Indian
Forest Act, 1927 on 21.07.2023 and the compensation for felling of four
ndn-exempted trees amounting to Rs. 1480 was received from the

Respondent No.1.

. That, the answering Respondent acted with the utmost fidelity and in

accordance with the law. Upon discovery of the offense, the Respondent
ensured that swift and decisive action was taken against the perpetrators,
ensuring they were . held accountable as per legal procedure. The
Respondent's conduct throughout this situation has been motivated solely
by upholding the law. The insinuations made by the Applicant that the
Answering Respondent's actions were undertaken in bad faith are not
oﬁly vehemently denied, but constitute a reprehensible attempt to malign
a public servant who has acted with the utmost integrity in upholding the

law.

. The Answering Respondent respectfully submits that this matter

primarily concerns a property dispute between private parties. While the
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Respondent has no involvement in this dispute, his legal responsibility
lies in enforcing forest laws. Upon discovering the illegal felling of trees,
the Respondent faithfully discharged this duty and took prompt and
decisive action to hold the perpetrators accountable through established
legal procedures. The attempt to implicate the Answering Respondent in
this property dispute isa transparént effort to deflect blame and obfuscate

the true nature of the offense.

Place:- Hailymandi, Gurugram (Rakesh Kumar)

Dated:-19/07/2024 Range Forest Officer, Hailymandi
Respondent No.3
VERIFICATION

Verified at Hailymandi,:GurLigram‘:on this 19" day of July, 2024 that the
contents of para 1-8 of the short reply submitted are true and correct from the

best of my knowledge and belief. No part of it is false and nothing has been

concealed therefrom. _
Place:- Hailymandi, Gurugram (Ralwr)

Dated:-19/07/2024 Range Forest Officer, Hailymandi

Respondent No.3
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HARYANA GOVT. GAZ. DEC. 25, 2012 2391
—_— (PAUS.: 4, 1934 SAKA)

[Authorised English Translation]
HARYANA GOVERNMENT
FORESTS DEPARTMENT
Notification
The 19th December, 2012

No. 5.0.81/P.A. 2/1900/S. 3/2012.~Whereas, it appears to the Governor
Qf Hary*.z\.;pa; the areas specified in the schedule annexed heretoy situated within
Faryana Staw, ire subject to erosion by the removal or displacomehit of earth, soil’
stones, or other materials by the action of wind and water and that.itis desirable to

quyldc‘fof the conservation of the sub-soil water and for the prevention of erosion
Injy o said arcas; :

Now, therefore, in exercise of powers conferred by Section 3 of the Punjab .
Land Preservation Act, 1900 (Punjab Act 2 of 1900) and in supersessian of Haryana
Government, Forests Department, Notification No. 8.0. 113/P. A 2/1900/S. 3/97,
dated 17th November, 1997, the Governor of Haryana: hercby: notifies the said
areas for the conservation of sub-soil water and the prevention:of erosion therein

Schedule

District Tehsil Villages
1 2 3

Panchkula Kalka All revenue estates of Kalka Tehsil,
Panchkula . All revenue estates of PanchkulaTehsil.

Ambala Naraingarh  All revenue estates of Naraingarh Tehsil.
Ambala’ " All revenue estates of AmbdldiTehsil.
Barara All revenue estates of BararaTehsil.

. i ' | f Jagadtiici Tehsil.

: ‘Nagar. - Jagadhari All revenue cstates 0 1 Teh
Yamu‘na‘ . Chhachhrauli  All revenuc estates of Chhachlirauli Tehsil.
Caridas, 4l Faridabad  All evenue states of Faridabad Tehsil

el Ballabgarh All revenue estates of Ballabgdrh Tehsil.

1 Palwal | All revenue estates of Palwal Tehsil.
i Hathin All revenue estates of HathirtTehsil.
Gurgaon All revenue estates of Gurgaoni Tehsil.
Gurgach Sohna Ail tevenue estates of Sohna:Tehsil.
Pataudi All revenue estates of Pataudi Tehsil.
Nuh All revenue estates of Nuh Tehsil.
plash Ferozepur JThirka All revenue estates of Ferozepur Jhirka Tehsil.
/i
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(PAUS: 4, 1934 SAKA)
1 2 . 3
Mohindergarh Narnaul All revenue estates of Narnaul Tehsil, ¢
Mohindergarh  All revenue estates of Mohindergarh Tehsil.
Rewari Rewari ~ All revesue estates of Rewari Tehsil.
Bawal All revenue estates of Bawal Tebsil.
: Kosli All revenue estates of Kosli Tehsil.
Bhiwani Bhiwani All revenuc estates of Bhiwani Tehsil.
Daddi All revenuc estates of Dadri Tehsil.
- Loharu All revenue estates of Loharu Tehsil. .
P iy ‘Ml(:'
: KRISHNA MOHAN, = «*°

Additional Chief Secretary to Government Haryana,
Forests Deparunent. :

50511—C.S.—H.G.P., Chd.



2

oy

HARYANA GOVI. GAG JAN. 15, 201
r p PAUS) 25 1904 SAKA

| _ i [Authorsed Engliste Traaslation !
Tl;“\l.{\f.’\i\':\_ GOVERNMENT
FOREST DEPARTMENT
Notifieation
i’hu\ 4l Jaw uuv’ ?.0?\ e
N, S.008A, ‘_Zfl_‘)()ﬁf}?. il?ﬁ;ilﬁ.»aﬁVlicrcas thie Governor of Harvana is

saisfied, after due edquicy. that the regulation, resteictions and probibions

Perciaite coutined wre tecessiny for the purpose of giving elfect 1o the provisions
ol the Punjab Land Pt‘excr\rzilmn Act, 1900 (Punjab Act 2 of 1900y,

Nuw, ther elore. m cxt.rmc of puwcm wnfcn cd by Settiond ol the said Act.
the Governorof T lm auu hcrcby prohzbuﬁhc fuhuwm;,. uets for & petiod of fifteen
years wu’h eff l’cc-t fram the: daty hf pnb’hwtmn m’ this Qrdm in the Official Gavene in

‘e am.;., move parl;culmiy spccil‘md i tht., Sr..huduiu piven belpw, whicl aas been
nvu!"wﬂ dnder Sucum\ 3 nl’ nu. $aid Ast ma‘c llm"y.trm (.:mvmmcn, orest
o S u“«'»! ik ik

i')x,p.uum.m Nuih?awtmmﬂ\ ‘ts‘\'{fy ‘“ﬁl‘-; A.-'
t9th ["lt.m.mbm-. gnp ey :

2100078, : 012 ¢ e the

&), Hw Luumg nr trees o umbv.r aug; fiw:idyms. P(!p[.h nakam
gij‘uubu(\ Tt {\mrond‘and mh\mhu{'(n thecollection w stmoval

Ot buhji:tﬂ&‘il\ wuny mamfacturing PrOcess. of any furg jraduce

ather than Yower, frul and honey. save for bora [isde dunests vy
)'zigriétali._'ural PUFPOSES u'l"lhc‘ righ;—hﬂ!dcrs in the fand, provided

that the owners 61 the tand may sell wees or Gmber afier ubtainug

a; permit il su t‘mmifc D;\v.i.\j.l.unal Foreat OlTier of the couacrmed
division. Such pcriust will preseribe such condinons for sale ds

‘ may. huin time: lo lime. appear necessury in the ierest of torest
conservaney. The Taviers of the Sue shall De liberty 1o sell Khaie

trees 10 'my gactmnhq,t.m.ynluy.m.s Forest Developmeat

. pnmlmn I.lmuul of their choite su as to enable them’io get

remuy m;w% price o lhcu' products pmwd{.d that the uwm:rs of

v -ﬂik lutﬁ m.xir) i e Khaiir eees alier obl.nmnp a permit 10 .do 50
frmn mc Dw:smnnt fnmt Oiﬁnm Lmu.crmd

"
(o

(E scanned with OKEN Scanner

/0



Ourgann

MW_,_M%MM (PAUS. LR, 1934 SAK?\}
o 'MM

. 228

HARYANA Gove 7
ANA Govr GAZ. JAN 8. 2013 . //

Nt b,
'-‘N—..._,.mmm_.as.__, s -

SCHEDULE
m-www-—-‘- ‘
T Y rge » Sl . . -
Distrey Pehsi) : ; : ”"‘G"I‘I‘”MW*M-M v e
TV o
s i i »-MMM‘.W—\ T S iy s i “;:L ; . t
] :,. - " e -HM-&:. .

SRS IE Rl b . 3

Yancokaly Kalka Wi " o e

Vil

Yamaaa Nicgar

Saridabad

» -
Muowa

Atcus lying on North side or metulled & une cialied s
connecting Chandigarh, Panchkuly, Ramgarb 124
Nuraingarh, Sadhawra, Bilaspur: Clhihachiean

Manchkula

: tpur Hig,
Nm'amgm‘h

. o ddupie Gng
Jagadhari

reaching Janunu rivey hear villages Nathanp:  ang 1 viewsr
Chhachheal; ¥

"'-\

Hallabgarh Areas lying on western side nf Dethi-Ballabga 100 ung ridiein

Faridabad ;s ﬁ:):{i‘d and northern side of B'allabgarh-thnr sl
Niih At lyinnig WU ST L 1ICI- Alwar fid

Maohinderyarh

R

Ferozepur Jh‘iaﬁ%:’:_i‘--sj‘z_‘al;l,i !{cv;:;,\xie ﬂx;awsnfﬁerhmpur Jhirka T il

Qurgaon 'A:Ii.'Ilgvgli{g’g'fgsfalcﬁlnfrduréaugl Tehsil.
S‘oh‘ua‘- 203 A“Rc%ﬂﬁc&m{cﬁcf Sohna Tehsil. .
Pataudi AlE Kéycn’gé’-',ﬁs‘mf&s‘of Pataudi Tehsil.
Narosul Al Reveiue Estates of Narnuul Tehsil.

Mobhindergarh }xt-l\.;rmmuc 7,’&;:'!3&1@:’:1&5 Mobindergarh T il

TR RS A Y

Rewai  ° = . All Revénue Estaies of Rewari Tehsil,
Bawal o AlLRevenue Estates of Bawal Tehsil, |
Koisli o Al Revenue Estugs of Kosli “(ehsil.
Dadri ] - Areasiying owwestern side of Dadri. Bi wani, Toshaim & Hisor
o a . “ o ‘ .
Bhiwani b Road.
Lohaa | e '_
: KRISHNA MO ‘AN,
- dditional Chiel Seeretary 1o C wvernment Har i,
FE Y Forest Depurim it
/ " .
ap " v ‘
-t _',.n ¢ R,
H ; 2 ; ) g % i :

¥ Scanned with OKEN Scanner



